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.. Yam very, mﬂmihawnm beunable R..
) mwlnthenpwuotm Krishoa Meson. . tion s,

_"Whm T was replying to the question the ' e e
other day, somocbody asked mo, ‘what

~ have you done about reforms in prisons?"
‘and in relation to that particular incident

,:.Jlmwmd in that context. 1 he reads all

-:hemmdfotwhmlhavethednepen

““tespect, T am sorry he has used the words -

" pnttarpcﬁt’ml purposes’. “The Government
has ‘brought forward this Bill for petty
. political purposes.’ 1 don’t think that
o defence of India is a ‘petty political pur-
; poiw’ That is the only purpose which we
¢ Iuve in-mind in bringing forward this mea-
. sure. But, 1 agree with much of what he

. e 'a__bout_ the minorities, about the need to
- pull together, about the need to take severe
and’ stringem action against hoarders and
. black-marketeers, = about the valour of

. Abdul Hamid s well as Brig. Usman to

. which he has referred, 1 agree with all
. th_ﬂ._ I wauld appeal to him. T would appeal
_to.other hon. friends opposite that even
;h@ngh they may have certain apprehensions

’ l'u\lrd!nc certain measures, it is in a spirit

" of all of us pulling together in this emer-
: myttmmmustremdthn measure and
_“1'have promised and 1 hold to that promise
““that 1 shall, while framing the Rules, con-
g aideu}lmemmtiom that have heen made
'md,:fnwmary Ishallcomebcforethe
. ‘House 'with an amendment.
sald: . Imn;tbacaunldomahse that

'i*lhuia not a motion on ‘which the House -
llm'-li divide and if over some clause or

. sub-clause we have differences of opiaion,

dmmchmmotdoontheﬂoor

13'%@ mtdnljrmtdownuddim mth
m}hnhmmdwemomtom
mnintw-pmt:wuouu

;__theguuﬂonamdwaaawm, hcwnllact '

Sﬁfnrasrrwhon fmmd Mr, Mukerjee

That I have

y 'can: ertainly sit down and iron out the:

_ 4.45hrs.

' JAYANTI SHIPFING mumm
(ACQUISITION OF SHARES)
BILL—contd. :

MR. DEPUTY SPEAKER : The House
will now take up further consideration of
the following motion moved by Shri Raj
Bahadur on the 3rd December, 19'71
namely -~

“That the Bill to provide for the acqui-
sition of the shares of the Jayanti
Shipping Company Limited in order
to servo better the shipping needs
of the nation and to facilitate the
promotion and development, in
the interests bf the general public,
of national shipping and for matiers
connected therewith or incidental
thereto, bc taken into considera-
tion,”™
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' SHRI'N. K. P. SALVE (Betu)) : Mr.

mnm ‘Sir,' wo_are’ debating this Bill

. Ganige the dark. shadows of & witr which has

__7..m1mmmugm butcher of Islams-

-;'w:s "'-ﬁﬂcmﬂﬂm:-

Bir,’ l-mﬂmm.:&hn '
under circomstances wheer we could hiave
a 'morv adoquato dobato, because the Sub-
joct-maastof of this Bill hasnoxns with ped-';
formance of 8 public dector which, for & -
change, wo find has uafolded story of achie- -
vmhmmwblwmuhﬂhhmu"
in the fleld of Shipping which are very highly
commendable and for which mem
ment: deumu my mahﬂnﬁm :

Tbe mmmt m' control ot‘ tlw-
lemuSh!PMCo which was in the

_private sector was taken up through an

ordinance sometime in’ June, 1966, and the

- control and managément vested in a Board -

of Control. Thereaftor, the Board appointed
Shipping Corporation of India to be the
managing agents of this company. When
the managed company was. taken over,
it had been fleeced and exploited by the
unprincipled and ruthless poople who were
in charge of the management. T am not
referring at all to the various acts of mal-
feasance and misfeasance, because they are
the subject-matter of adjudication in diffe-
rent courts. But this report of the Board
of Control, dated 5-10-1970, which is the
only document that is available to throw
some light on the working -of the Jayanti
Shipping Co. Ltd., reveals in what a terrible

' ipess: this company was when it was taken

over by the Board of Control.

* After the management vested in the Ship-
ping Corpptﬂiondfhdhtdymmicpﬁ-
losophy . of . management seemed to have .

“been followed with ruthless efficiency for

thnushwhmitwakenmaatimem:

the .entire capital was nearly w;ped out, .
today the Company has made profit nearly. -
three times the capital. 1tiutribmtom_é:'-: i
. _'._eﬁonlputinbytlnwphhchnﬂaf the
. management. Thoydmwmrm. !
is '---mmhm amouMMi :
M mwmmmww
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from boing s mopopaly tusiness. There s bearge poll. The Goverarient coterprine came

pot goly internal oompetition; theve &
competition in the international sren. In
the mjdst, of this cut throat competition
the mansgement ltas resugcitated this com-
pany and placed it on solid foundations.

56 s

When the company was taken over it
was found that due to mismanagement the
company was bankrupt. It had no liguid
resources. The suppliers of goods and
services rofused to give the customary
credit given to Shipping companies. Wages
of crew and officers had been m arrears
for quite some time.

The company had taken large private
fixed deposits. And thero 1s a terrible
racket about theso fixed deposita going in
the country today Private sector 18 taking
large fixed deposits, they are not within
the regulation of the Reserve Bank. In-
variably, I find that these deposits by
mmprincipled management is wused for
speculative purposes. In this case 1 do
not know whether there was any speculative
clement. There was large scale specula-
tion by fraudulent management and all the
private depositors would have lost ther
money.

Because when the fixed deposits matured,
the moneys were not paid back or returned.
The provident fund money was not invested
in accordance with the requirements of the
statutory provision and the situation had
become extremely grave and the company
was on the vergo of financial collapse. 1f
it had not actually collapsed, it was a matter
of surprise. At this juncture the touch
of a wizard was necessary a person who
could bring in the necessary expertise in
the management philosophy to resuscitate
the company.

Normally no body would be willing to
touch & pomipany like this with a 20 feet

out and took up management boldly. Péople
kavo been criticlsing Pandit Jawaharlal
Nebru for showing some patronage to
Dharma Teja, It is unfortunate that Dr. Tejs
should haveaggrandized his personal interests
to the detriment of the compamy and
the nation. It was said that Dharma
Teja enjoyed certain amount of pstronage
and favours from Pandit Nehro and that
is how could float this company. Today's
performance of the Jayanti Shipping Com-
pany under Shipping (Cotrporation is
& fribute to Pandit Nehru who
envisaged a magnifinent commescial
orgamsation. But if @ wrong set of people
were to manage a company, one could not
expect good results, When basically you
are following a wrong direction you cannot
expect to reach right results. The moment
an honest and well-meaning management
came to power, the entire picture has changed
and today one finds this company extremely
flourishing.

As soon as it was taken over, the manage-
ment got rid of the obsolete vessels and
did everything that was possible for a buai-
ness organisation to get the confidence and
respect of 1ts associates and clients and other
people with which it had dealings in the
normal ocourse of business. Confidence
was restored as a result of good manage-
ment, New vessels were obtiained. There-
after one finds that business has gradually
been on the increase. Action was taken
against thoso people who had fleeced the
company in violation of the provisions
of the Company Law, Income-tax Act and
other laws of the land,

Various suits bave bein filad in Cousts
in Delhi, Bombay and in Now York aga-
inat somse shipping agents. If one were to
ste the position of thé accounts, ome is
simply left in amazement and wonderment
at the magnificient performaence of this
company in the preceding five years. Tnitially
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Stk N, K. P, Salve} all these circuinstences Ka. 6.37 clore is
 Josi wessustained bythe company, snd I ::r::meotm

find from the Profit and Loss Account
in the Balance Sheet that the first
year’s working under Shipping Corpora-
tion remilted in loss of about Rs. 2.05
crorea which included a loss of about Rs. 70
Iskhs on accoumt of devaluation and
about Rs. 1 crore by way of added depre-
clation on the mew assets, It took some
time before a concern like this, which had
been completely squeezed could bear these
excessive burdens on its revenue out going.
But thereafter, if one were to see the work-
ing of this concern, under the manage-
ment of the Shippmg Corporation one
can sc¢ what tremendous achieverments
can be brought about by Public Sector
not only in fiekls where there 18 monopoly,
eithet artificial or natural, but even in
fields whete there 18 cut-throat competition
in the internal and international markets,
and private sector should learn a lesson
from them and be a little more efficient
in their work.

Let us sec what 1s likely to be the expected
revenues for the period 1966-70. The
ancounts have not been finalised, but they
have certain estimates. In 1966-67 out
of gross total revenue of Rs. 9.72 crores,
after expenditurs, the net revenue is
Rs. 0.54 crores. The next year the gross total
revenue was Rs, 15.65 crores, a tremen-
dous increasc 1n revenue, and after deduct-
ing expenditure of Rs. 1347 crores, the
net profit 13 bikely to be m the vicinity of
Rs. 2.18 crores.

The capital is Rs. 2.38 crores. By any
standards, the performance can only
be described as simply magnficent. 1n
the next ycar the net revenue 1s expected
to Rs. 2.59 crores, and in 1969-70 Rs. 1.06
cTONes.

We know that shipping business 15 a
tricky business and that the profis are
sabject 10 vapious pressures, vanious diffis
cult conditions and situations, and under

My hon. friend Shri Piloo Mody i
not here. He shows invariably scatting
indignation against the public sector, I
wish he was here today and could see flicse
figures, and if he is capable of understand-
ing these figures, he would see that there is
nothing wrong basically in the philosophy of
having the large public sector. Only that
the public sector enterprises should pro-
perly and efficiently manage and there is
no reason why they cannot so manage.

I must say a word about compensation.
On a capital of Rs. 2.88 crores, the compen-
sation 1s giving to be Rs. 4 35 crores. There
was a time when the entire capital had been
wiped out, Shm Raj Bahadur's Ministry
takes up this enterprise and entrusts it
to the Shipping Corporation, they do
magnificent work and earn profit, and
now there 1s compensation given which s
nearly double the amount of capital, In
a way 1 do appreciate this compensation
which has been arrived at in the wake of the
Twenty-fifth Amendment of the Consti-
tution.

DR KAILAS (Bombay South) :
Other public undertakings may take a
lesson from ths,

SHRI N. K. P SALVF : It has to be
an object lesson for others, and I do hope
that Raj Bahadurji would make endea-
vours to get this particular philosophy of
ruthless efficiency in management incul-
cated into other public sector enterprises
as well,

The compensation is to be paid to the
shareholders. There are two main ghare-
holders Dr. Dharma Teja and one moie.
Dr. Teja is going to be the beneficiary
of compensatton  Jpp a way I am happy,
this is calculated accoidipg to the rule
of law and coming as it doed in the wake
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of the 25t Amendment, But here also
Raj Babadurfi has shown tremendous
husiness wisdors. The Jan Sangh Mem-
bers, were extremely apprehensive that
once the 25th Amendment to the Cons-
titution was paseed, we would expropriate
pfoperties without compensation. ‘This is
a magnifiosnt example for them to see that
this Government is not out to violate the
rule of law. This Government want, to
abide by the rule of law and pay compensa-
tion according to law and not expropriate
properties Mr. Teja owes money to the
company and to the income-tax department.
So, whatever compensation he is going
to get will come back to the company or
Government. There was thus vested interest
of Shri Raj Bahadur in paying this
compensation!

About capitalising the interest which 1s
paid on the deferred payments of the ships,
which interest is being capitalised not only
for purposes of accounts but also for pur-
pose of income-tax, I am sure Shri Raj
Bahadur knows that the interest paid on
deferred payments in respect of acqu-
sition of capital assets, even If you capi-
talise 1t for the purpose of profit and loss
account, is an allowable deduction for
Income-tax, 1 do hope that the efficient
management of the company arc aware of
this provision of income-tax, because I
do feel that the public sector sometimes
needs to protect itsclf agaiost the illegali-
ties of the Income-tax department as much
as the income-tax department neceds to
protect itself against the illegalities of the
private sector.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, the shadows of the aggression on our
lagd have for the preseat rather blurred
fram our view the actievement of the

AGRARAYANA 1, 1893 (SAK40) %(«.m 13

since it was taken over. I am greteful fo
Mr. Salve and others for the compliments
showered on the management, 1 join
my own voice to those compliments,

Mr. Biren Dutta and Mr. Chifta Babu
said that nothing has been mentioned about
the employees of the company in the Bill.
As Mr. Saive pointed out, there was no
management, no accounting and no opesa-
tional disciplines worth the name before it
was taken over. The acoounts were not
centralised. The result was complete chaos
and a state of mess in the affairs of the com~
pany., The shore employees received much
lower salaries and allowances compared
to the employees of the Shipping Corpo-
raiion, of course the persons on the vessals
were getting what was more or less com-
parable to the emoluments received by the
officers of big Indian shipping companies.
There was dissatisfaction among the low-
paid employess.

Soon after the Shipping Corporation took
over this company, they held talks with
tepresentatives of employees and assured
them that their services will be stable and
secure. Afier some negotiations, as an
interim measure, the management gave the
low-paid employees an interim relief of
Rs. 45 per month from October, 1966, From
December, 1966, they were given the scales
and conditions of service of the Shipping
Corporation. The shorc officers were
brought on a par with the officers of the
Shipping Corporation with regard to em-
oluments with effect from July, 1967.
All these measures imporved the emolu-
ments and conditions of service of the em-
ployees and the officers, apart from giving
them stability and security of service,

1 would not like to go into the question
of profitability, a point mentioned by Mz,
Chitti Babu, 1t has been amply dealt with
by Mr. Salve.

Shti Chittibabu said that it is rather
surpriging that Rs. 20 crores were piven
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wﬂhout security and the saored name ‘of the
" . ‘archvitect of our fresdom and the archi-
’.?-‘."-'j'_i'-ﬁﬂ’ of !mm Pandit Jawaharfal Nehru,

b tecalling 1o this House under what cir-
cunstances the hymll Bhlppina Compsuy
mo ‘being? ‘-

ll hag besn my preud mvilesn lhnt 1.

hmd 10.be associated with this Minis--

e I! the time: when the Jayanti Shlppmg

. respomlble o I may say 50, in a very large
mureforbrmgin.unsmmmymto exi-
. 'stence - because 1 did really play my humble
., role’ in trying 40 augment the nationsl’
ahwm fleet through the encouragement
-of the private sector and public sector shi-
Wﬁl companies. Again, it has been my
prwd p:mlqp thai when complaints were
. made against the management of the Jay-
* " anti Shipping Company i it was I who ordered

s inquiry, and an inquiry committes was
:--set up under the chairmanship of no less

‘g person than the ex-Cabinet Secretary,
.- Shii Sukhtankar, who started this. Again,
'i'-.__-’it!ulbuﬁ tny proud privilege to be in the

/" Ministry and be sssociated with it when the

nompm is being taken over.

Whatmthesuuoflﬁmsbdomm
JmnhShippinl Cmpa.ny cumdmobems
;‘.'_._wwﬁllpﬂw&oalofMt 200,000 GRT
._::d shipping. . By 1960-@3 we had only
Mnﬁm#ﬂﬂmalﬂ' which

Jut total import and export trade; that
mmwlpermlo{mtouim
was being ‘carried in foreign vessels, That

j 'ﬂmudmdmnmmmumn.

mmum gt s«uw p MMT m

-'M-M'umdumﬁuummw
-;_mdifmm&omomm:y The
‘main Tesson. was that we d0 not have .apy
.-_bulkwﬂmnrm:m‘“'emumd the -

Was, Irw.ht in, mimg him- tupons'ﬂﬂs '
Yot that. May { just put the record straight’ .

Company came into being and T have been .

.Mopmt ‘Fund - Cummltm.

existing shipping companies to - mcnnﬂ
their existing ﬂnt with no applmble mc-

- It is in this context that this proposal -
came, which was unique. Before the
Jayanti Shipping Company came on to the
mwehadtoadvanwnlluummtof
loan to be required by a shipping company
for the acquisition of ships before their
delivery. Under the proposal made by
Jayanti Shipping Company we had to pay

- omnly 10 per cent of the total amount of

loan on delivery of the Iship only, the
balance 90 per cent of the amount was
granted by the SDFC for the company
and it was paid after the delivery of the
ship and not before delivery and that too
over a period of seven years. This was a
unique proposal. We took sl possible
precautions while accepting this arrange-
ment and 1 can say that today that this
experiment hds succeeded in all respects.

" We took good and ampiestapsto'm!té'
‘that the interests of the national exchequer

are not jeopardised in any way. We on-
‘sured that all the ships acquired are built
strictly in accordance with our requirements. -
Technical and technological specifications '

. were Iaid down for them and provision -
Tmlmbrahwtnmpormtof'

was made for inspections also. All vesssels.
ofﬁnmmpmmndiaulyuponm.
wite to be morigaged o the: Shipm.
mmmmmmw

. the Shipping Devslopment Fuad Commits
'-:-:tu in case of any default. Al payments

mmwmmmww

y  tly by the coimpany, mmmm
Cqmmmc to mthn W ..o d‘
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¥ will, thus, be seen from these iteps that
overy pastidde precsastion wad taken. And
rﬁnhuhuthfnﬂtw&uﬂimﬁ-
ous memagement is concerned? It was,
if 1 may say a0, a case of a person who
wanted to kill the hen thet laid the golden
egg. If he had been patient, he would per-
haps have beon ome of the biggest ship-
owners in our couafry.

SHR1 N K.P SALVE . You mean,
if he was honest?

SHRI RAJ BAHADUR : Evenif he was
honest ?

Since the cases are sub judice, 1 can no
say much, but therc was mmusmanagement
thete werc mampulations and there were
complaints and we had to set up an mquiry,
Finally, when we had no other means left
to us, when we had no other go, we also
took over the management. The House
1s aware of that particular development and
[ do not want to go mto the detmls of it

Today 1 can say that the national shapping,
particularly m the public sector, has stood
to gatn  With all the 77 ships of the Ship-
ping Corporation and 16 ships of the Jay-
ant: Smipping Company, which have come
under the public sector after nationalisation,
about 50 per cent of our total national
shipping 15 now 15 the nationalised scctor,
which also 15 an achievement m atself,
Whatever Pandit Jawaharlal Nehru dud
at that time has iured to the advantage and
benefit of the nittion and national shipping.
I pay my humble tribute to his sscted me-
mory and fo hus great unagination in even
bringing the Jayanti Shipping Company
into being. There is no denying that the
cohntry has stood to gain by it.

The ast poidt ta which I want to make
reference is sbout compensation. But
sop that my hon, friend, Shri Salve, has
already covered that polnt. We are in
& veiy satisfastory position. We have got

decreos totalling up 10 Rs.1.03 tsores against
Dr. Teis. With intorest calonlsted sirice
1967 it will pechaps amount to w muh
bigger figute, may be, about Rs. 140 creces.
Then, there axe civil suils peading againét
Kutkunds and Dr. Toja. The claims
amount to Rs. 286 crores This makes
& total of Rs, 3.89 crores. The compenss-’
tion amount which mught be payable to
memﬁmmMM
attached under orders of the High Courts.
Therefore, I am sute that with thess plus
the taxes that they have to pay, Dr. Teja
may not be able to reap any fruits of the

mismanagement or of manipulations that
he indulged in

SHRI N K. P. SALVE : Tewstwon
on capital gans also.

SHRI RAJ BAHADUR : I would not
like to say more, to be far to everybody
oonmmd,but!wdlnymmymm
Shri Jharkhande Rai, was rather neediessly
was waxing eloquent 1o regard 1o, what he
said, “slow steps towards achievement of
socialist goals™ I would only remind him
that only three days back we have taken
some of the most significant steps that free
India has ever takentocreate the necessary
ground, and the infrastructyre for an accsle-
rated pace of progress towards the achieve-
ment of our socialist ideals. He should aos
suspect any lack of earncstness in this bohalf,
He should slso sco that soon after the
election—it was hardly a week since the
assumption of office by the new govern.
ment--tHat the problem of Bangls Desh
overtook us and in its wake came the huge
problem of refugees. It really embmrras-
sed and overwhelmed us. The stoty of
the last eight or nine months is clear, The
culmination of that story is the aggreasion
by Pakistan, '

Today, therefore, while the achipvement
of the Shipping Corporation as the mwnag:.
ing agency of the Jayanti Shipping Compatiy
have come mto limelight by this Jebte,
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mony the shore workers and the floating
the Jaysnti Shipping Company,
management of the Shipping Cor-
who have cnabled us to achieve
these results,

I agsin ropeat my compliments to them
#snd I commend this motion to the House.

MR, CHAIRMAN : The question is:~

“Thaet the Bill to provide for the acquisi-
flont of the shares of the Jayanti Ship-
ping Company Limited in order to
serve better the shipping needs of the
nation and to facihtate the promotion
and development, in the interests of
the general public, of national shipping
and for matters connected therewith
or incidental thereto, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN : There are no

smendments to the clauses; so, I shall put
all fhe clauses together to the vote of the
House. The question is:—

*That clavses 2 to 18, the Schedule, Clavss
1, the Epacting Formula and the
Title stand part of the Bill *'

The motion was adopted.

Clauses 2 1o 18, the Schedule, Clause 1,
the Enacting Formula and the Title were
{added to the Bil.

SHR1 RAT BAHADUR : Sir, I move:-
“Timt the Bill be passed
MR. CHAIRMAN ; The question s:
“Toat the Bill be passed.”

The milon was adopted.

jer

PROCLAMATION IN RESPECT OF
THE STATE OF GUJARAT

MR, CHAIRMAN : The House will
now take up item No. §.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H, MOHSIN) : Mr. Chairman,
Sir, on behalf of Shri K.C. Pant, I beg
to move :

““That this House approves the conti-
nuance 1n force of the Proclamation
msued by the President on the 13th
May, 1971, under article 356 of the
Constitution, in relation to the
State of Guarat, for a further
period of six months with effect
from the 2ist December 1971

The House may be aware that the
Proclamation was issued in relation to the
State of Gujarat under article 356 of the
Constitution on 13th May, 1971. The Rajya
Sabba approved the Proclamation on 31st
May, 1971 and the Lok Sabha approved
the same on the 21st June, 1971, The Pro-
clamation 15 1n force upto 20th December,
1971, The House may be aware that
the Election Commussion had taken inten-
sive revision of the electoral rolls in almost
all the States and even in Gujarat and they
have completed it only recently, Now,
a special revision in regard to four Amem-
bly coustituencies has besn taken up and
that 1s also about to be compieted in 2
very short time.

As the House is aware, the Election
Commugion has agnounced that the
elections may be held in the third week of
February. So, the Government propose
to hold eclections along with other Siafes
m Gujarat also,

SHRI KS. CHAVYDA : m‘m
is Emergoncy.



